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No. 1010OVI(3)2024/05(1)2024
Dated Dehradun, March 12, 2024

NOTIFICATION
Miscellangous

In pursuance of the provisions of Clause (3) of Article 348 of the
Constitution of India, the Governor is pleased to order the publication of the
following English translation of “The Uniform Civil Code, Uttarakhand, 2024’

(Act No. 03 of 2024).

As passed by the Uttarakhand Legislative Assembly and assented to
by the President on 11" March, 2024,
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THE UNIFORM CIVIL CODE
OF UTTARAKHAND, 2024

ARRANGEMENT OF SECTIONS

Sections Page
PRELIMINARY
1. Short title, commencement and extent. 225
2. Applicability ofthe Code to Scheduled Tribes. 215
3. Definitions. 225229
PART -1

MARRIAGE AND DIVORCE

CHAPTER- 1
CONDITIONS FOR SOLEMNIZING/
CONTRACTING MARRIAGE
4. Conditions for marriage, 230
5. Ceremaonies for marriage. 230
CHAPTER -2
REGISTRATION OF MARRIAGE AND DIVORCE
6. Compulsory registration of marriage solemnized/contracted

after the commencement of the Code. 231
7. Registration of marriage solemnized/contracted

before the commencement of the Code, 231-322
8.  Registration of decree of divorce or nullity passed

after the commencement of the Code. i
9. Registration of decree of divorce or nullity passed before

the commencement of the Code. 233
10, Period and procedure for registration of marriage under section

6 and section 7, 233234

I1.  Period and procedure for registration of decree of divorce or nullity
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under section 8 and section 9. 234-235
12. Appointment of Registrar General, Registrar and Sub-Registrar. 2436
13. Action on receipt of memorandum under section 10 or section 1. 236-237
14.  Appeal against rejection of registration. 237
I5. Registerto be open for public inspection, 238
16. Evidentiary value of certain documents, 238
17.  Penalty for neglect or false statement. 238
I8. Procedure in case of non-registration. 238-239
19.  Punishment for inaction by Sub-Registrar. 239
20.  Non-registration not to invalidate marriage. 239
CHAPTER -3
RESTITUTION OF CONJUGAL RIGHTS
AND JUDICIAL SEPARATION
21.  Restitution of conjugal rights. 240
22.  Judicial separation, 240
CHAPTER-4
NULLITY OF MARRIAGE AND DIVORCE
23, Void marriages. 24|
24.  Voidable marriages. 241-242
25. Divorce. 242-244
26.  Alternate reliefin divorce proceedings. 244
27. Divarce by mutual consent, 244-245
28.  Restriction on petition for divorce within one year of marriage. 243-246
29.  Prohibition on dissolution of marriage. 246
30, Rightofa person to remarry where a decree of divorce or nullity
of marriage has been passed. 246
31, Legitimacy of children of void and voidable marriages. 245
32, Punishment for contravention of certain provisions. 246-247
CHAPTER -5
INCIDENTAL PROCEEDINGS
33.  Maintenance pendente lite and expenses of proceedings. 248
34.  Permanentalimony and maintenance. 248-249



